N
o

- CENTRAL ADMINISTRATIVE TRIBUNAL
JBBALPUR BENCH
J. UR

Original Application No 570 of 2004

Jabalpur this the__)oth day of August, 2004

o Hon'’ble Mr,M.P. Singh, Vice Chaiman
H ‘bA"e Mr.A, Ehatnagar, Mamber Q)

Lilly Mathews Wo Shri T,T, Mathews, Aged about 53 years
Post Graduate Tead'ner(mglisu) Kendriya Vidyalaya, O.F.K,
Khaaaria,z Jabalpur(MoPo) R/o 21/1. Type II, Westlangy '
Khamaria, Jabalpur,

By aAdvocate Shri G,P, Kakre
Versus

1. Union of India through the Principal Secretaryj
Ministry of Humam Resources Development, New
Delhi, |

2, Kendriya Vidyalaya Sangathan through its Commis sionex,
18;] Institutional Ared, shaheedjit Singh Margy New
Delhi . | o

3. The Assistant CommiSsioner,; Kendriya Vidyalaya
~ Sangathan, Regldnal Office, Jabalpur Regiomjj GCF
Estate,} JabaplpwF (M«Pe)

Respondean ts

O'RDR ER (oOrai)

_y____lel-.___-l.'i_o_l’.s___sb.ﬂ__.c
' By £11ing this O.A.,j the applicant has claimed

the following reliefs:

(1) This Hon'blé Tribunal may kindly be pleased to-
call for entire material record from the respondent

&Lpeﬁaining to issuance of impugned order dated..pg.2/-
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10.08,2004 (ammexure A-1) and order dated 30.4.2003
( Annexure A.2) for its kind perusal;

(1i) This Hon'ble Tribunal may kindly be pleased to
quash the impugned order dated 10.08.2004 and 30404.03
Annexure A=) and A-2 respectively in the interest of
justice, :

(1i1) 7his Ha'ble Tribunal may kindly be pleased

to issue appropriate writ/order commanding the respon-
dents not to disturb the applicant in any mamner what.
soever and she may be permitted to emtinue to work
on the post of FGT (EBaglish) in Kvs.

(1v) Grant any other relief/s that this Hon'ble Tribunal
may deams fit and proper in the facts and circumstances
of the case to the applicant, .

(w) Award the cost of the instant 1is to the applicant.

2. In this case, the applicant who is working

as EG'I‘ (English) in Keldriya Vidyalaya, Ordnance Factory,
Khamaria, Jabalpur was charge-cheeted vide memorandum

dated 30.04.2003 under Rule 14 of the C.C.S. (C.C.A.)Rules,,
1965, The applicant has denied all the chax:ges. ‘Therefore,
respoxideats have decided to hold a departmental inquiry

| by appointing an Inquiry Officer to investigate into the

charges levelled against the applicant,-‘ The inquiry has
been held by the Inquiry Officer and he has submitted

the inquiry r'e.port to thé'disciplinary authority, The
disciplinary authority vide its order dated 10,08.2004

has seat a copy of the findings of the Inguiry Officer

and ame to enable her to make represeatation or submissiong

Bheitapplicant 1hstead of submitting his representation

to the disciplinary authority, has approached this Tribunal
and sought the relief at this stage to quash the charge

§\sh/eet issued to him in Zpril, 2003 and also the lettersPJs3/-
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dated 10.08.2004 kssued by the discip:!.inaxy authority
a‘sﬁng her to submit a representation against the finding
of the Inquiry Officer. We find that the disciplinary
authority is holding the inquiry under Rule 14 of CC.S.
V(C.C.A‘) Rules,i 1965 in accordance with rules and in order
to giv_e an opportunity of hearing and folloving the
principle of natural justice, they have writtm'a letter
farwarding the findings of the Inquiry Officer to the
applicant to sutmit her representation, The app;icanﬁ
instead of submitting the representationg has rushed

to this Tribunale The Q.A, is, therefore, premature
and is not maintairisble. For this reason,; we dlsniss

the O,A, No order as to costs,

3. Registry is directedv to send a copy of this
order alongwith copy of the 0,A, to the official respon-
dents immediately by the speed post,

Sh~

4 M.P, Si
¢ Anbnplafgyonr ) sf-ice Q'xai?glan)
M/
FBTT T N /T ereeneurssnsnssessent occ AR - AN

afaf&afr  aroRra:—
(7} whm, = =romwa ek, :v'raagz
(z) andns 8?/" A*"Z' SRVORNROUOUI. - X - - - - gp l< A h(m

(3 e Sy LA ks o
Res p\ 12,2

17 S remeessassitsesascncnsssniaane

TANT, WY, TP adls

| Queh Gd anaRgeh as‘ﬂarﬁé?j
< \"U\’
ﬁ coT o /



